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* 
ACT No. VII OF 18'71. 

An Act to' consolidate the laws relating to the Emi- 
gratioiillof Xative Labourers. 

Preamble. WHEREAS it is expedient to consolidate the laws 
relating to the Emigration of Native Labourers; 

It is hereby enacted as follows :- 

I.-PRELIJ.IISAEP. 
Short title. 1. This Act ma,y be called "The Indian Emigra- 

tion' Act, 1871 :" 
Local extent. . It extends to the whole of British India ; 
Commence- And it shall come into force on the passing thereof. 
ment of Act. 
Actsrspealed. 2, The Acts ment.ioned in the first schedule hereto 

a,nnexed are repealed. All contracts enfered into, 
appointments macle, ancl licenses graatcd, under any 
of the said Acts, shall be deeillecl t.o be respectively 
entered into, made and granted under this Act. 

Interpret%. 3: I n  this Act- 
tion-clause. 

c c  Emigrate" denotes the departure of ally Native 
of India out. of British Inclia for the purpose of 

'. labouring for hire in some other place ; ancl the 
word <'  emigrant" denotes any Native of India under 
engagement to emigrate : 

"Xagistrate." c c  Xagistrate" denotes any officer exercising the full 
powers of a Magistrate and in charge of a District, 
a Division, or a Sub-Divisiop : 

ccVessel" includes anything made for the convey- 
ance by water of human beings or property. 

11.-E~~IGRATION AGENTS. 



time, i l , P ~ ~ i ~ t  a person to act as Xmig:ution Agent ill 
cglcutta, Blaclras and Bo~n11a.y resyectir;ely, but S L L C ~ I  

nominat,im shall be sul3ject to thc approrrnl of the 
Local Government. 

Every Xmigration Agent may be suspended or 
reniovecl 733; t.ho Go~wrnment whicll appointect him. 

5. The remuneration to be given to Emigration Remunera- ,, 

Agents shall not depend upon, or be regulated by, tion of 
Agents. the axmber of Emigrants sent by such Agents, but 

shall be in the nature of a fixed annual salary. 

III.-P~LoTEcTOI~S O F  E ~ I I G R A ~ Y S  AXD MEDICAL 
I x s u ~ c ~ o n s .  

6. Tlie Local Government may appoint a proper Appointment .$ 

person to act as Protector of Emigrants a t  each of of Protectors 
of Emi- 

the three ports aforesaid, ancl may, with the sanction grants. 

of the Governor Geuera,l in Council, assign to such 
person such salary and esta73liehment as shall be 
deemed proper. • 

Every Protector of Emigrahts may be suspended 
or renio~~ecl l3y the Local Government to which he is 
sub0rclin.n tc. 

7. No Protector of Emigrants appointed under NO Protector 
this Act sha'll, except with the pe i i s s ion  of the Lo- t&..;lR;:w 
cal Government, hold auy other office ~mde r  Govei-n- out permis- 

ment, or follow ally other profession or occupation. siou. 

8. Every Protector of Emigrants, in addition to  General du- 
any special duties assigned to him by t l~is  Act, shall, ties of Pro- 

. 

tectors of so far as is in his power, generally protect and aid E ~ ~ ~ ~ ~ ~ ~ ~ .  
with his adpice or otherwise all emigrants, and shall . 

'," E 
cause all thewprovisions of this Act to be duly corn- :. ,\ 
plied with. i 

H e  shall also inspect on arrival a11 vessels bringing Inspectin:: 

return emigrants to the port a t  which he is Protect- ~ ~ ~ , ~ ~ f ~ ~ ~  
.OF, and enquire into the treatment received by such grants. 

emigrants both during the period of their service 
in tlie place t o  which they emigrated and also during 
the voyage, and shall make a report thereon to the 
Local Government, 

and he shall aid advise such return emigrants 
so far as he canwhen callecl upon by then1 
to do so. . 

0 

9. At 
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Appointlnent 9. At each of the three ports aforesaid, the Local 
of Afedical Government may appoint a colvpetent person to be 

Medical Inspector of Emigrants; and may, .with the  
sanction of the Governor General in Council, assign 
to the &!le,clical Inspector so appointed such salary 
as is deemed proper. 

1(  st, to be 10. I n  each of t.he Towns of Calcutta, l ladras 
eskablished in  and Bombay, or in t,he suburbs of those Towns, the 
Tnwns. Emigration Agent of every place to which emigration 

is lawful under this Act, shall eslablislt :L suitable 
depBt for the pcrsoas engaged as laboare,rs for such 

Licensing of 11. &very depbt shall 1~ 1ic:eused by the Protector 
nf Rmigraiit.~, after being inspected. and approved of 
by him and by the hledical Inspector of Emigrants. 

No license shall be in force for a longer period t1ia.n 
a year, and any license may be cancelled by tlie Pro- 
tector of Emigrants if he considers that the drpOl for 
which it was granted is nnhealtfiy or in any respect 
has become unsuitable for the purpose for mrhich the 
depbt was established. 

For every license granted under this section there 
shall be paid to the Protector a fee of fifteen rupees. 

Inspeclion by 12. Xvery Protcctor of Emigrants and e b r y  Me- 
Protector a ~ ~ d  

In. dical Inspector of Bmigrants shall frorn time to time, 
spector. 2nd at least once in every meek, inspect the emigrallts 

in the various clepdts for the reception of emigrants 
about to,ernbnrk from the port a t  which they are Pro- 
tector and nrLcclics1 Inspcctor re~pec~tively, and examine 
into the state of tlle depbts, and the manner in which 
the emigrants are therein lodged, fed, clothed and 
otherwise provided for and attended to. 

C, Report to be 13. The Medical Inspector shall report to the Pro- 
' dical Inspect- Me- tector of Emigrants any circulnstance which may 

01. come to his knowledge, shomring that the depbt is not 
suitable for its purpose, or that thc emigrants 
treated with any neglect or oppression. 

14. Every Protector of Emigrants ancl every >fe- 
' -  and ;\.Ieclit:ll 

Inspectors to dical inspector of Bmigrants shall be a public: servarLt 
be public within the meaning of tile Iilclian Penal Cocie. 
servants. . v 

15. Every . 





exhibited his license to the Magistrate of such Dis- 
trict, or a Magistrate of such T o ~ ~ i i ,  aiicl obtained tke 
countersignature of such Magistrate thereupon. 

Such countersigi~atu~e shall be given, provided that 
the license is in force a t  the time. 

V.-COXTRACTS WITH EXIGRAXTS. 
\ contr=ts for 22. Except under and in collforlnity with the pro- '\, labour out of 

India uulalv- visions of this -4ct, it shall not be lawful to make ally 
fill, except contract wit11 ally ru'ati~e of India for labour to be 
u n d e ~  this 
Act. performed in any place bc~oacl British Tndia, OT to 

enable any Kative of India to emigrate, or to assist 
any Native of India in e~ ig ra t ing  : 

provided that nothing in this -4ct shall apply- 
to any contract mith any Native of India for labour 

to be performed in any Foreign Settlement on the 
mainland of India or in any Kative State in India ; 

to emigration to any such Settlement or State ; 
toeany contract for labour to be perforined in, or to 

emigration to, the Island of Ceylon ; or 

to any contract mith or the emigration of any Na- 
tive seaman or other person who of his own free will 
contracts to navigate or serve on board of m y  vessel 
or who embarks on board such vessel in pursuance of 
such contract, or ally person who contracts to serve 
as a menial servant only, and who embarlcs as such 
menial servant. 

Places for 
emigration to 

23. Contracts may be made mith Xatives of Inclia 
which con- to emigrate- 
tracts may be 
made with to any of the British Colonies of Mauritius, 
Natives. Jamaica, British Cuiana, Trinidad, St. Lucia, Grenada, 

St. Vincent, Natal, St. Kitts and Seychelles ; 

to any of the French Colonies of X6union, Mar- 
tinique, Guadeloupe and its dependencies, and Guiana, 

and to the Danish Colony of St. Croix; 

and it shall be lawful to enable or assist any Native 
of India to emigrate to any: such Colony. 

Power to  
legalize emi- 24: The G o ~ ~ e r n o ~  General in Council may, from 
gration to . time to time, by notification publishgd in the Gazette 
other plnces. Of' 



of l~zcliu,  declare that the emigration of Natives of 
India shall be lawful to any place other than the 
places mentioned in sectio~l tnrenty-thrce : 

l~rovicled that every such notification coiitain also a Proviso, 

declaration, that the Governor General in Couiicil has 
been duly certified that the Government of the place 
to which the notification refers has made such lams 
and otlier provisions as the Governor General in Coun- 
cil thinks sufficient for the protection of Natives of 
India emigrating to such place. 

25. From the date of ally such notification, con- Contracts 
tracts luay be made n~itli any Katire of India for ~ f < ~ ~ g ~ d e  
labour to be performed in any place to which emigra- tior, to such 

tion is authorized in the notification, and i t  sllall he otlle' places. 

lawful to enable or assist any Native of Indbc~to'emi- 
grate to such place ; 

but all contracts and emigration under such notifi- 
cation shall he made and conducted subj,ect to tlie 
provisions of this Act. . 

26. Emigration shali not be lawful excent from From what -' 
the port of Calcutta, the port of Madras or tGe port F'O;$!Y- 
of Bombay. 

VI. -REGISTRATION OF EMIGRANTS. 
27. Every Native of India, who in any place other Natives en- 

than the Towns of Calcutta, Nadras or Bombay, g a ~ i n g t o  
to enters into any engagement with a Recxiter to emi- ~ ~ ~ , " ~ e f o r e  

grate, sliall, before leaviqg the ,District within which Nagistrate. 
'=%-*>,rqK *" 

the engagement was entered into, aipear with the 
Recruiter before s 3lae;istrate, and no Recruiter shall 

' 

remove such emigrant-from the said District until lle 
has so appeared. 

Upon so appearing, the Nagisirate shall exanline Egarnination 
the intending emig~ant with reference to his engage- and regist'" 
ment; and if i t  appears that he understancls the tion. 

nature of the engagement he has entered into, 
and that he is willing to fulfil the same, the Magis- 
trate shall register in a book to be kept for the pur- . 
pose, in such form as the Local Government prc- 
scribes, 

( a )  name, name of the father, and the age, 
of such emigrant, 

( b )  the ' 
"db 



( b )  thc name of tlie village or place of ~~ rh i ch  such 
emigrant is a resident-, 

(c) the Emigration dep6t to which it is illtelldBd 
he shall proceed, and 

(cl) the rate of wages and peridd of service, if any, 
agreed upon between tlie emigrant and the Recruiter. 

If the Alagistrate thinks that the intending emi- 
grant does not understand the nature of the 
engagement, or has been induced to enter into the 
engagement hy fraud or misrepresentation, he shall 
refuse to register his name. 

A copy of every registration under this section, 
written on substa~ltinl paper which sllall not require 
a stamp, shall be furnished by tlie Magistrate to the 
emigrant registered. 

copy of 28. Authentic copies of every such registration 
registration sllall be fortlzwith forwarded by the 4lagist~ate to  
to be seut to 
Emigration the Emigration Agent st the dep6t to which the 
*gent and persell nani ed therein has been engaged to proceed, 
Protector. and to the Protector of Emigrants a t  the intended 

port of embarkation. 
Registration 29. Everv Native of India, who in the tovns 
Of entigraFs of Calcutta, kfadras or Bombay, enters into any recruited in 
presidency engagement wit11 a Recruiter to emigrate, shall, 
towns. within forty-eight hours of making such engagement, 

appear with the Recruiter before tlie Protector of 
a i g r a n t s  in such town ; and no Recruiter shall me- 
move such emigrant from t,hc said town, or to any 
Emigration depbt, until he has so appeared. 

Upon his so appearing, the Protector of Emigrants 
shall examine the intending emigrant with reference 
to his engagement ; and if it appears that hc under- 
sta~lcls the naturc of the engagemen1 he has entered 
into, and that he is willing to fulfil tlie same, the 
Protector of Emigrants shall register in a book to 
be kept for the purpose, in such form as the Local . Government prescribes, 

(a) the name, the name of the father, and the age, 
of such emigrant, 

(6)  the name of the village or place of ~rrhich 
sucli emigrant is 8: resident, . 

e (c) the 



(,%) Il~c: T31nigration dcpdt to nliiol~ it i -  infcntlccl 
Jle shall procced, and 

(11) the rate of wages aiicl period of scl*\-ice, i i' 
ang, agreed upon between tlic emigrant and t l l e  

Recruiter. 
If tlle Proteotor of Bmigrants tlri11Iis Ilia t the 

iuteiicling emigrant does not ~~ndcrs taad the natu1.e 
of tlie engagement, or has been induced to enter into 
the engagerncnt by fraud or misrel~resci~ t at ion, he 
sliall refuse to register his name. 

A copy of c\-erv registration u~lcler this section, 
written 011 substantial paper which sliall not require 
a stamp, sharll be furnislmcd l)y the YI-otector to t,llc 
emigrant registered. 
30. An authentic copy of every such registxation COPY of re- 

slmnll be fortlmwith forwarded b j ~  the Protector to the " p ~ , " f ~ , " ~ ~ ~ !  :: 
Emigration Agent of the place for which the person be foyrrnrded 

t,o Agent. named therein has been engaged. 
31. For the registration of every emigrant t:nder for re- 

gistration. s e c t i o ~ ~  twenty-seven or section t~vcu ty -nin e, the 
Recruiter shall pay to the Magistrate or the Protector 
of Emigrants, as the case may be, a fee of one 
rupee and eight annas. 

On l?r&f of the desertion of any emigrant before 
ernl)arlratiou, the fee paid in respect of such emzi- 
grant may be refunded by the Magistrate or tlie 
Protector to the Recruiter by nrborn it  tvas paid, 
under such rules as are from time to time made iiz 
that behalf by thc Governor General in Comlcil. 

VI1.-CONVEYANCE OF ERI~GRANTS TO DEPBTS. 
Conve\-,~llcc 32. (1). Every emigrant recruited under the of oll,iglr,,t 

provisions of this Act shall be conveyed by land or to depat. 

river with all convenient despatch to the dcpbt, at 
the port of embarkation, established by Ihe Emigra- 
tion Agent of the place to nrhich sncll emigrant has 
contracted to emigrate. . 

(2). The registered emigrants engagecl l ~ y  any Emigrants to 
be accom- Recruiter sl~all, while proceeding to a clepbt, be ac- pmied by 

companied throughout the journey either hy t ; l ~  Xecrult"- 

Itecraiter lliinself or by a co~llpeten 1, pc~bo11 :lppoil?tcd 
by hi111 n-it11 the approral of tlie >l:lgistra tc by ~ 7 1 1 0 1 1 1  . . 

t Ilc 
li 

P 
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the enli(prani s 11 ave bee11 reg: sterecl. The Silagi.st,ratc 
? sllall give to the l?erson sc. appointed a cert.ificat,c 

undcr his signature, stating ::hat Ile llas bee11 appoill*- 
ed for the jouniey to t;hc del 6t. 

Kec~uitcr  to (3). Every Recruiter by or throng1.1 whoni emi- 
provido suit- 
a,b1e food grants may be for\varclccl to a dep8t shall, t I \ ~ ~ o u g h o ~ t  
lodging. their journey, provide then? ivitli suitable lodging aiid 

food. 

VTTT.--~BRITTAL AT D E P ~ T S  AND PROCEDU~~E 
T I G R I  ;ON. 

33. 'L'hc ai-rival of each emigrant a t  a clepbt shall 

state of health to emigrat::: to the place to which he 
has colitrrrcted to proceed. 

The Xedicsl Inspector, il' satisfied of his fitlless, shall 
give a ce~tificate t,hereof lo t.11e Xmigratiou A ~ e n t :  
if satisfie6 of llis unfitness, he shall give a certificate 
tliereof to the Protector of Emigrants. 

or if any i r r a ~ ~ ~ l a > ~ i t ~ y  ha i occurred in the recruit- 
ment of auy emlgralit, 

the Protector of Ernigrzlzts may order the Emigra- 
tion Agent iu whose depbt such emigrant may be, 
forthwith to yay to him, tlic Protector of %~~.ligrants, 
s~xch rea.souable suiv as is ilecessary to enable the 
cmigraat to return to the 1;la;ce where he was regi~t~ercd, 
niid the Prptector may ta.!:e aaj7 steps he tllililss neces- 
sary for the conceyailcc of the emigrant, to sud1 place. 

3 .  011 frti1u.r~ of tlle E~izigration Agent for 



fpctoy for t l ~ c  1)ayrncllt of nny ~ ~ 1 ~ 1 1  SIIIII, tile Protcctol' 
kllay pay the same to 01% on l~clinlf oi tile cnligrnnt. 

' E . i - c ~ ~  suin so cIisbllrsc~(1 sllall 1)r. 1.cuoveral~le !)y 
tlie P r o t c c t ~ ~ ,  ~ri t l i  six 1x1' cent. interest fro111 t l t r+  
date of dishiirsrm rn t), froill tlie Emjgration Agent on 
mihose defjult it is paid, as llionej paid to the usc of 
sucli Emigratioll Agent. 

KO Curtller pruuf sllall be reclt~irecl i)y :lny (-'n~lrt, 
in any S L I C ~  case tllan that thc Protector $arc t,lic 
Emigration Agent an order to pay such moncy, nlid 
that the Elnigi~~tion Agcilt for a space of t1.i-enty-i'oiir 
hours lnacle clefitult in con1111yillg tllexeu illl. 

P1.o~-iclecl that every elxigrant 1~110, from his ~ ; t n t ~ ,  
of health, is, in tlle ol)iniou of tllc Merlical Inslxctor, 
unfit, to uuclertake the J U L L I ' U U ~  l ~ ; ~ e k  Lo L11e place where 
llr, was regi~tc~1~c~r1, s11;1ll, in  acldition to his being co~1-  
veyccl bacli at  the exl~ense of the Eiiiigratioil Agent, 
be entitled to continue in tlle dep6t and to bc fecl, 
clothed, lodged and attcnded to the]-c, by and at  tlm 
expense of the Emigration Agent, until such time as 
tlio Protector othcr~visc orclcrs. 

37. The Emigration -4gent, in the 1)resencc of the I ) u ~ ~  or  ~ ~ i -  
Protector of Emigrants and within forty-cight hours  ratio^ 
after the arrival of each cnligraul a1 tlle depbt, shall Ag,.cnt. 

ascertain by yersoual communicatio~ 11-it11 such emi- 
grant ~v-llethe~ or iiot he has been properly fed and 
otherwise properly treated on his journey to the depbt. 

Tllc Emigratioll Agent sllnll also, in the presence 
of the Protector and within such time as aforesaid, 
examine tho copy of the registration furnished to  
the enlisraul u11 dar secliou lweuly-sev ell or section 
twenty-nine. If for any reason furtlm- enquiry 11e 
necessary, such enquiry shall be made forthwitll. 

Uuless the Emigration Agent, with the consent 
of the Prcrtectur, reruses lo recognize or to be bound 

. . by the contract entered into by the Recruitor with 
tho emigrant, as shown by the copy of the registra- 
tion produced by the cmi~mnt ,  s i ~ ( i h  copy, if i t  be 
a copy furnished under sectlon tweuty-seven, shall be 
countersigned by both Ilie Elnigrtttion Sgent  , ,and 
tlie Protector, and if it be a copy furnished under 
section tn-enf;y-niiw sliall be countersignecl l ~ y  t;lle a 

Ei1iigi.a tiou 

e 
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fimigrai:jon Agc:llt; alone. T'hc so c:ount~el'sig~iet~, 
~ , r k ~ l k : ~  \j-llichevcr soctioLl it ni;l;y llttve been fui~rlished, 
shall be delivered back t'o the emigrant. Q 

Paits against T l ~ e  Protector shall  SO, ill every case iiz ~~rllich it 
Er1ii~ration Seerlls to him proper to do soj institute a suit on bclialf 

of tIle emigrant against the En~igration Agent, for 
the recove17y of damages for tllc breach of contract 
committed by the Emigration Agent. 

I n  every such suit, the coiit~act ent,cl-cd into by the 
Recruiter sha,ll be deemed to have been eiitprecl into 
by and to be binding on the Eniigration Agent. 

After exami- 38. After the examination me~~t ioned  in section 

as hereinafter provided, stating the name and the 
age of tho emigrant aa~cl the 11a1zze of his fat,her, a,nct 
certifying that he is in a fit state of health to ornipate 
to the place to rvhicll he  ha.s coi~tracted to go. 

IX . - -~~TIGRANT 
8 .  



40. (1). It shall liol, be li\wflll 1 ~ )  Y P C P ~ V C  8 1 1 x 7  Kmigq;lnntnnt 5 
' to he r ~ c c ~ r e ~ i  elTlig::l',znt on board any vessel unless a liccnse to carry on 

emigrants in such vessel lias been obtaiiiecl from the ul~~icenscd .i 

dotal Go~eriilnent. Tlre grallting or rritlihoirlilig ally 6 

such license shall be in tlie cliscrctioli of tlic Local 
Governliient. 

(2). 'L'lie Nastcr or owner of ally vessel ~ l l o  A~)p!ic~tion 
for llcensc. desires to obtain a liceuse to carry emigrants in sncll 

I-esscl, shall apl)ly i11 writing through I l ~ c  Protector of I 

t J 

Emigrants to the Local GOT-ernmeat for sucli license. 

(3). Evcry such al3l)licntion shall state the nunlber Contcnts o r  

of men, women, and cliilclren proposeel to be carriecl, licm"". 

and tlre toniiage and otlier particulars reslsectilig tlie 
vcssel. 

(4). 'rhc Protector of Eliiigralits shall cause tile Surves of 

t7cssel to be caref~llly surveyed by a competent person, VCSSCI. 
i 

wit11 a view to ascertain her sea-worthiness ancl >lie 
extent and nature of her accommodation for e~i igmnts ,  
sncl to ascertain that she is properly velitilatecl allcl f 
is suppliecl mitli all tlle tacltle requisite for her 
voyage. 1 i 

( 5 ) .  The Protector of Emigraiits shall malie a full Report after 

report o a  tlie survey to the Local Go~rerniiient ; and "l'"es, 
cel tificate to 

i f  he is of opinion that the vessel is in all respects &laster. 

suitable for tlie cari-ying of eizzigrants under this Act, 
but not otlierwise, he shall give a certificate to that 
effect to the Master of the vessel. 

(6). I n  co~isideratioll of his obtaining a license to Bond to be 

carry emigrants, the Master of every vessel intended execnted by 
Master. to carry emigrants sliall, upoil the requisition of the 

Protector of Rniigrants and before any emigrant 
embarks on board of sucli vessel, execute in duplicate 
a bond, in sucli form as the Local Government pre- 
scribes, binding himself and his owners ill a penal suln 
of ten thousand rupees to conform to the several 
conditions in  this Act provided. The Protector of . 
Emigrants shall require the Nastey to execute sucll 
boncl as aforesaid in duplicate, and shall forwarcl one 
copy of it to the Goveriiliient of the place to which the 
emigrants are to be carried (or in the case of a French 
colony to the Britisli Consular Agent at  such colonv) 
and the other copy of it to the Local Government. . .  

41. ( I ) .  KO 
e 



accomn~odn- 
1 (1). No certifina,tr? iln.dcr section forty sl.~.a,ll 

tionreqnired b~ gra,nted, unless there be provided for tlie cmi- 
onboard. glxauLs, either bet~veen clcclts or in cabins 017. the ul>p:l. 

deck firmly secured and entirely covered .in, a s]-)a:ce 
devoted to their exclusive use. Such cabins a1.Pc1 
space between decks shall in every part have a heiglit 
of not less than five feet and a half. 

(2). No compartment shall take more than one 
adult emigrant for every t,welve superficial feet 011 

deck, and for every cubic space of seventy-two feet, 
or more tharl one child T T T ~ O  lias colnpleted two aiicl 
has not completecl tell years of age for every eiglit 
superficial feet on deck. 

(3). A distinct and separate place slia,ll bc fitted up 
for a hospital in every emigrant ~:esscl. 

(4). TVoliien and children shall. occupy a coiupart- 
ment of the vessel clistj.nct a.i?cl separate from the 
connl?artments of the single men. 

(6. An emigrant above the age of ten years 
sha.11, for the purposes of this Act, count as a'n adult, 
and two cllildren froni one to ten years of age shall 
count as one adult. 

Provisions, 42. (1). There shall be actually laclai and on 
'""I a"d board of every vcssel carrying emigrants, a t  the time 

of the departure of such vessel from the port a t  
~vhich they embark, 

(a) good and wholesome prosisiolis for tlie use 
and consuinption of the said cmigraiits (over ai~cl 
above the victualling of the Captain, officcrs aacl 
crew, and of the cabin and other passengers, if any) 
in such quantity and of such description- and quality 
as may be presc~ibed by any rule framed by the i .  

Governor General in Council under section fifty-six, !i 

(6) fuel for cooking such provisions, a11d 
(c) a supply of water, to the amount of seven 

gallons for every week of tlie probable length of tlie 
voyage for every emigrant on l~oard such vessel. 
Such ~va t e r  sliall be carried in tanks to bc approved - - 

by t,hc Prot,cctor of Emigrants. 

, - (2). Every 

* 
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(2). Evcry sucli vessel shall, a t  the time of clcpal.- S q c o n ,  
med~cines turc aforesaid, have ac t~~a l lp  on loon.~rl ancl shall carry 

,,ol.ci, 
wiCh lier a propcrly rji.laliGeil Europeau or Native 
Surgeon, mid such ineclicii~es and other stores in such 
~ u m t , i  t,y and of sucli qx~ality as riisy be prescribed by 
rules made under section fifty-six. 

(3) .  When any sessel is destined to call a t  a port S u ~ p l v  of 
or plocc in t,lle course of lier voyage for the purpose ~ ' ~ ~ ~ ~ ~ l l i u g  
of filling up her tanks, a supply of water a t  the atinterme- 

rate llereinbefore mentioned, for eveyy wccls of ( l i " t e ~ ~ ~ ~ ~ .  
tlle probable lengtlz of the voyage to such port or 
place, shall be deemed to be a cornpliallce ~vi th  this 
section. 

The probable leiigth of the voyage to such port or 
place shall be determiner1 Don1 time to time by llte 
Protector of Emigrants, subject t o .  the approval of 
the Local Government. 

(4). ?Vhen any such vessel is fitted with Nor- supply in 
mandy's apparatus, or other apparatus appmved by z<\z-d 
t,lze Protectgr of Emigrants, for clistilling sea-nrgter, ling apl,ara- 
and with proper and sufficient means for working the tus. 
same, a reduction shall be allonred of one-third in the 
quantity of water required under this section. 

( 5 ) .  T4e Protector of En~igrailts and tlle Medical Protector and 
Iuspector of Inspector of Emigrsuts shall see personally that all Eluigrallts 

tlle pruvisions of this section are complied tvitli. , to eusurc 
compliance 
with above 
provisious. 

43. Before ally vessel carrying .emigrants clears Supply of 

out foY any place westward of the Cape of Good y:iy 'loth- 
Eope, bet.x~een the first clay of March and the fifteenth 
day of September, the Yrotector of Emigrants shall i 
persoi~ally see that every cmigrant is supplied with :j 
at least one extra duuble blanket, and that the :$ 

same is placed with his other clothing or hggage. 4 I 
Every emigrant shall be allowed to make use of 4 

such double blanket so long as the vesscl is outside of 
the tropics. . 

44. Before any vessel licensed to carry emigrants Certificates 
froni P~o tec t -  shall be cleared out from the port of Calcutta, Blaclras .,. .f E,,;- 

op Bombay, the Master of such vessel sliall obtain grailt* alld 
from Ei11igl.a- 

~ ~ O J . I I  tio;l i l gcn~ .  a 
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f'ronl the Proteclor t r l  131rriy'a1lLs : ~ t  tllc: port of 
c:ltl:ira~~ce, and from thc Emigration Azc,nt for tlie 

I 
1 plncc to wlrich the eluigi+anls arc intended to procc@d, 
( certificates, under the llanrls of such Protector ancl --_-- 
\ Emi~raGon Agent respecti~;ely, to  the effect following, 
i that 1s to say :-that such Protector aacl Eiiiigration 

Agent have, in respect of the emigrants proceeding 
in sucli vessel, done all that is hereinbefore required 
to 1x3 doile on tlic part of such Protector and E m i ~ r a -  
tioa Agent respecti~rely ; alicl that all tlle directlous 
hcrein colltainecl for ensuring thc health, comfort alicl - 

I 
safety of the cnligraats have bee11 duly conlpliecl n~itli, 

1 as we11 as all sac11 rules as the Governor General in 
Cou~icil Sroiil time to time Sramcs un~ler  s e c t i o ~ ~  fifty-sis. 

X.-E~IBBRII~ZTION. 
F:migraats 45. If any emigrant without sufficient cause 
refbsll l~ to refuses or neglects to embark nrlien called upon by tllc 
e~ r tba~k .  Emigration Agent so to do, it sllall not be la~vful to 

co iu~~e l  such emigrant to embnrlc or to put  him on 
board-ship against his will, or to clctain bin1 against 

1'1 oviso. his will at the depbt or elseu7llere : but nothing in this 
section shall diminish or affect tlie civil or criminal 
liabilities which such emigrant incurs bj7 reason or 
in respect of his refusal or neglect aforesaid.. 

Evcry case in ~vhich a,n cmigraut is chargecl before 
a Hagistrate of Police in a p1.esiclency town mrith re- 
fusing or neglecting to enibnrk without sufficient 
cause, shall he heard and determined by such 3ilagis- 
trate in a summary manner, and every such emigrant 
shall, on conviction, be punished in the manner pro- 

d 

vided in section four hundred and ninety-two of the 
Indian Bend Code for the punishmellt of offenoes 
under that sect' * 1on. 

Time of sail- 46. Hmigrants may leave India for any place 
ins for l)'ues East of the Cape of Good I-Fope to whicll emigration 
Eas t  of Cape 
of(JoodHope. is lawful yrider this Act, at  all times of the year. 
F o r  other For any such place nTest of the Cape of Good Hope, 
places, emigrants may leave only between the thirty-first day 

of July  and tlie first day of March, ullless they em- 
bark in vessels usin$ steam-po~ver, in which case they 
irlay *leaye a t  any time of tlze year. 

. Provided 
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Providccl that, ill cases of emergency, the Local 
Govern 111~11 t 111ay permit emigrants for any place 
1;Ikst of the Cape of Good Hope to lcave betuieeiz the 
thirty-first clay of July and the first clay of April. 

47, The Protector of Emigrants shall, from tlie Emigrant 
1111iit to  un- 

report of the Xeclical Inspector and by personal corn- de,k,lo 

niunicatioii with every emig:ant before enzharlcation, vnl.a,-e. 

ascertain that the einlgrant 1s in good health aancl not 
incapacitated from labour by old age, bodily infirmity, 
or disease. 

Ti' t,he P l -n t~~ to r  of Eiliigrants is of opinion that a117 
emigrant is in a state of health which nialtes him 
unfit to undertake the voyage on wilich he is abont 
to cml?arlr, the Proteclor shall refuse to permit liis 
e~zibarlcatioii, and tlie husl~and; t~ife,  father, mother, 
or chilcl of sl1c11 emigrant may, notwithstanding ang- 
thing herein contained, refuse to embark. 

The Protector of Emigrants shall also, before the 
ernbarltation of any emigrant, ascertaiiz that he, lias 
ill his possession the copy of the registration provicl- 
ed under section twenty-seven or sec6on twenty- 
nine. 

If it appear to the satisfaction of tlie Protector of 
R m i ~ r a n t ~ o  tr1l,zt arly emigrant has lost such copy, the 
Protector may furnish such emigrant with another 
copy of such registration, to be made from the copy 
received by Lhe Protector from the Magistrate under 
section t~~c~ztg-seven or from the register ltept by 
himself under section twenty-nine, and shall thereupon 
allow such emigrant to embark. 

48. The Protector of Emigrants shall explain to Provisions of 

all emigrants, prior to their embarkation, the sub- gi:tdbe 
stance of the provisions of this Act so far as they im- 
mediately affect such emigrants. 

49. (I). When any emigrants are about to em- Procedure on 

bark on any vessel; the Emigration Agent for the place e"""'k"l'O". 

to wl~ich they are illtended to proceed s11,zll furnish the . 
Master of the vessel with five copies of a list, speci- 
fying, as accurately as may be, the names, ages and 
occnpations, and l,he naines of the fathers, of the 
emigrants about lo enibarlt on board such vessel. 

(a . 011 , 
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Emigrant to 
gi\:i- t i is pass (2). 011 embarkation, every en~igrant shall tlcli- 
to %l$ster, ver to the Mastet: of tilie vessel thc pass gra~lted to 

hila under section thirty-eigllt ; and the Master ~1~111 
not, receive sny emigrant on board unless h e  delivers 
up such pass. The Master shall compare the emi- 
gra,nts IVIIO embark ancl the passes delivsrecl by them 
with the list f~~rnisl~ecl  by the Emigratioi~ Agent, alld 
if the list appear to be correct, and to corresponcl with 
the passes delivered and with the emigrants embark- 
ed, the Master shall s i in  the five copies of tlie list. 

Protector to (3).  The Protector of Emigral~ts shall be person- 
be persoually ally present a t  the eil~barl<st,ion of a11 emigrants, and 

shall see that the liI:astr-?r duly compares the list with 
the passes ancl emigrants, ancl he shall himself also 
compare the list -1vit11 the passes and emigrants. 

Examination (4). The B4eclical Inspector shall a,lso be person- 
by $Iedica' ally present a t  the embarkation of all emigrants and 
Inspector. 

shtill exa-mine each eruigral~t to ascertain if he is in a 
fit state of health to emigrate to the place to which 
he has coiitracted to proceed ; ancl the provisions of 
sectio~is thirty-four, thirty-five and thirty-six shall 
apply, n2z~tcct.i~ .~nz~tanclis, to emigrants examined under 
this clause. 

list of emi- ( 5 ) .  When the copies of the list have been signed, 
grants given the Master shall give two copies to the Yrotector of 
to Protector, Ernigra.nts, who shall sign such copies if he  belieyes 
to be signed 
and retllrued them to be correct, and shall return one copy to tile 
to  Xaster. Master of the vessel : the other copy shall be filed in 

the office of the Protector of Emigrants. 

~ i t h o u t  pass (6). The Protector of Emigrants shall not permit 
not to remain any emigrant to remdin 011 boa.rd who has not a pass, 

board. or i~ not mentioned in the list aforesaid. 
Pa,ss to be 
returned to 

(7). Every pass delivered -up to the Master of a 
emigrant on vessel under this section allall be returned by him to 

.an.ival at the emiqrant by nrhom the same was delivered up, 
place of des- 
tination. prior to' such emigrant clisembarliing on the arrival 

of tlie vessel a t  lier place of destin a t' ion. 

C o l ~ o f  list 0 .  The %faster of every vessel carrying enli- 
of enl igra~ts  
to be grants shall, after the elllbarliation of the emigra11t;s 
by E1nigl.a- and before the departure of the vessel, to the Emi- 
tion Bwent 
alld r;ul.ned gration Agent at the port fro~lz which such vessel is 
to  Master, , '  cleared 



clealaed out i i ~ o  others of the five copies of the list of 
emigrants mentioned in section fortg-nine, duly sigu- 
ed by the Master. 

The Emigration Agent shall tliereupoii sign suc11 lly him 

co~ies, and sliall return to the &Taster oua of the :; :; :;c:::;;i 
said copies, which sliall, on the arrival of the vessel a t  destinalion, 

the place of destination and previous to the clis- 
embarkation of ally eiiiigrant, be delivered by the 
Master to the Protector of Zmigrsnts, or other the 
proper officer, a,t such place. 

51. The Protector of Emigrants shall, by every l'rote(:t(lr to  
selicl list of vessel xvliich carries emigrants, send to the Protector eu,j,,,L,tn to 

of Emigrants or other t,he proper Government Author- Go\-el.nrnent 

ity at the place for wliich the emigrants embark, a cor- " lJ1"" '" which they 
rect and cletailed list of all emigrants embarked iii such sail. 
vessel, compiled from the passes of the emigrants 
and fi-om the list signe'd by the Master as a,foresaid. 

52. The Master of every vessel carryirlg eini- Vessel sailiug 
from Calcrttta grants from the port of Calcutta sliall proceed ou his to clepart 

voyage and depart with his vessel from Garden Reach withill  twen- 
- \\~itIiin turenty-four hours after the embarkation of gf:~,',::r 

such of the eriiigrants as shall have first embarked. tion. 

53. Every vesse,l sailing from the port of Calcutta. Vessels sail- 

with emigrants shall proceed from Garden ILeach to :'$':: '2'- 
sea under tom of a competent steamer. towed to sea. 

54. TWO copies of tlnis Act and of all rules made Copies of ac t  
by tlie Governor General in Council under section ~ ~ " l ~ $ b ~  

' . fifty-six, and two copies of a translation of this Act board. 
and of such rules, in sncli language or languages us 
the Local Government may direct, shall be delivered 
to the Ataster of every vessel carrying emigraqts by 
the Emigration Agelit at  the time of clearance, and 
shall be kept on board of every such vessel during 
tlie whole voyage. 

One of such copies or- translations shall, upon 
request macle at any reasonable time to the Master of 
tlie vessel, be produced to ally emigrant or passenger . 
for his perusal. 

55. I n  case of sicltness breaking out 011 board of Talting euli- 
u~a11t'j for 

ally vessel conveying eliiigrants to 8epclielles, such ;,,,h,u,, to 

emigrants niay be talien to tile clnarant,iiic-statioil of quayantillp- 
31auritius. stat in^^ or  

>lauritias. 
Ill 
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I n  such casc tho emigrants may, x't tl~eil. ol)l:inii, 
cc)~ztract for service a.f, Ma~lritins, 111a~y 13roceecl t o  
Seychelles. B 

I f  they elect to contract for service in llauritius, 
sucli cmigrints shall then be regarded ancl treated, 
in all respects, as i f  they had emigrated t,o 34auritius 
under the provisions oC 1,llis Act. 

XI.--S cl YYLEXENTARY POWERS. 
PYo\%rer if tt~e 56. Thc Governor General in CoullCil may fi-0111 
Gorrlnor Ge- time to time make rules coiisistent with this Act,-- 
nersl in 
Council to (I). To regulate the proportioli of m70men to lse 
make rules. kakeiz with emigra.nts, the proportioli of chilclre~l 

to be taken with aclults, and the age below or above 
which ohildren shall not be taken ; 

(2). To ~)ruuurile l.11r. ileac:rip(.ioi~, qu>u~l;i(;y a l ~ ~ t  
quality of provisioi~s to be taken by vessole cnrriing 
emigrants, the claily allowance of food aiicl water 
to be issued to each emigrant during tlie voyage, 
a,nd' the nature and amount of clothing mliich shall 
be supplied, to tlie einigrants ;- 

(3). To provide for the meclical care of emigrants 
during their residence at the depbts and on their 
voyages ; 

a 

(4). To prescribe the nature, qua.lity and quantity 
of medical dnlgs and other stores to be carried on 
board sucli vessels ; 

( 5 ) .  To provide for the ventilation and cleanliness 
of such vessels  luring their voyages, and for their 
being furnished with a sufficient number of suitable 
boats for use in casc of ahipwrook or firo ; 

(6). To provide for a journal being kept, by the 
Ri~r,:leon of evcry such ycsscl, of the hea81t,h of the 
crnigrsnt~, and of his treatment of the sick, together 
with fil ll expl a,iia8tfinns of the causes of every cleat11 ; 

( 7 ) .  And generally to provicle for the security, 
well-being, ancl protection of eniigrants. 

All such rules shall be published in the Gazette 
of J~zclicc and shall have effect as if they mTcrc con- 
ttained ill this Act. 

Provicled . 



Yrovidcrl t l~at ,  in cases of emergency, the Local 
Gor~erlzinent may perlilit ally vessel carrying emi- 
gd+ants to leave l ~ u r t  altllougll the propo~tion of 
nrolllen or cliildren e~nbarked on board such vessel 
is not in accordance with the sa.id rules. 

57. Whenever the Governor General in Council Ppmer to  pro- 

has reason to believe that in ally place to which lNbit tion enligr"- t o  any  
emigration is lawful under this Act, proper measures P I ~ L C C  to 
have not beell taken for tlie protection of emigrants i:;:,, i7;i: 
iillruediately upon their arrival in such place or during i0,,~,d 
their residence therein, or for their safe return to 
India,, or to provide a return-passage to India for 
any such emigrants at  or about the time at  wllich 
tliey are entitled to such return-passage, the Goverlior 
Geacral in Council may, by notificlttion published 
in the Gazette of Zr~clia, decla,re that emigration 
to such place sha1.l cease and be prohibited from a 
certsin day to be specified in the notification. 

58. After any notification has been published Emigration 
under section fifty-seven, emigration to'such plzce as to place men- 

tioned t o  be is specified in such notification shall be suspended suspended. 
from the day specified in the notification : but such 
suspension shall not affect ally act done, offence colll- 

I rnitted, or proceedings cornmeliced before such sus- 
pension. 
59. During the time of such suspension any pro- During ails- 

visions of this Act prohibiting emigration, or the ~ e n : i o n ~ l a m ~  
a g a ~ n s t  emi- a.idi11g or abetting of emigration, or the making of gration to be 

any contract .for labour to be perforined by any ATat,ive i n  f c m  as to  
of India out of the British territories in India, sllall g2e.qeci- 
take effect so far as relates to tlie place specified in 
the notification, in the same manner and to the 
same extent as if emigration to such place hacl never 
been declared to be lawful. 
60. XThenever the Governor General in Co~ulcil is Revocation 

satisfied that, in the place specified in any notification ofsus~ension. 

under section fifty-seveu, proper measures have been 
taken and mill be adopted for the protection of omi- 
grants irnrnecliately upon their arrival thereat and 
during their residence therein, and for their safe re- 
t u rn  to India, and for providing return-passages to  



a 
Inclia for such emiqrants at  or about tile time a6 

which they are cllt,itled to such return-pnsisges, the 
Goyernor G~slleral in Co~uncil may notify in t l1 f2  Q%- 
zettc of Incliu tliat emigration to such place shall agaiu 
be allo~ved from a day to be spccificd in such notifi- 
cation. 

'Phereupon all the provisioizs of this Ac t  authoriz- 
ing emigration to such place shall, from the clay so 
specified, be revived and have the same effect as if 
such elzzigration ]lad not beell suspeaclecl, except as 
to acts done, offences committed, ancl proceedings 

I coll~nzeuced during the time of such suspension. - 
Power t o  pro- 61. Wheuever the Governor Genera 
hibit emigra- 
tion. or the Local Governmellt has reason to 

in any placc to which emigration is lanif~ 

- 
.1 in  Council 
belie\-e thai. 

11, the p l a ~ u e  
or other infectious disease clangerous to human life 
has broken out, 

or tllat proper measures have not been taken for 
tile kl.otectio~~ ul' eruigl,rtllts ilunledit~tely upun t l~eir  
arrival in such place or cluring their residence therein, 

or for their safe returin to India, 
or to provide a return-passage to India for any such 

emigrants at  or about the time at  which they are 
entitled to such return-passage, . 

the Governor General in Council or the Local Gov- 
ernment may, by notification published in the Guxette 
of Incliu or the local Gazette (as the case n1aj7 be), 
cl ec1 a,re that einig~.at,ioii fro111 Rrit,ish India or from 
the territories subject to the Local Governmellt (as 
the case may be) to such place shall cease and be pro- 
hibited from a certain day to be specifiecl in the uoti- 
fication. 

Any notification issued Iny t,he Govc~iior General i n  
Couucil under this section may be cancelled by noti- 
fication in the Guxette of Iadiu. 

An$notification issuecl by the Local Governnlent 
under t h i s  section may be cancelled by order of the 
Gover60r General in Council or by the Local Govern- 
nient. 

Power to 62. The Governor General in Counc 
increase fees, time to time, by notification in the Gnz 

=il 1naj7, from 
e t t e  qj' Azdia, 

increase 







in any plucc beyond Hri.tis11 India to nrliicll ellligyn- 
t.ion is not a~~tliorizcd unclcr tliis Act, slioll IIC\ dcclllCd 
to 'l~ave c o l ~ ~ i ~ ~ i t t e d  the offence specified ill sectioll 
three liundrccl and sixty-tliree of the Incliall Yellal 

And ml~oevcr lrnowingly enables or assists any 
Native of Inclia to emigrate to ally such place, or aids 
in or abets tlic eniigratlolz of any Native of India to 
any such placc, shall be dee.med to have abettecl tlie 
comniissiorz of that offence. 

72. llTliocver, not being a Eccruitcr duly licensed FOI. I . P C Y I I ~ , -  

under this Act, acts or is eniployecl as a Recruiter of b2;;i4;;:- 
labourers, or, contrary to the l?rovisions of this Act, ed. 
cntcrs iato ally cont,mct with a Xative of India for 
labour to be performed by such Native in any place 
beyond British Inclia, sllall be liable to a fine not 
exceeding five hundred rupees. 

and 1vhoc.ver removes any einigrant whom he mag- 
engq,ge in ally one of the towns of Calcutta, Madras 
or Bombay, from such town, or to all ernigrat'ion 
depbt, witllout sucll emigrant having appcarcd rtrit,h 
the Recl:uiter before the Protector of Eniigrants in 

' order that tile emigrant might be exan~.illccl and re- 

this Act, or to proceecl to any such place without 
having entered into any contract ; 
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shall be lia13le to a fine not exceeding five hundred 

gration depG1, for the purpose of emigratiilg to ally 
plwe, without the emigrant being duly registered i s  
aforesaid, 

shd l  be liable to a fiae not exceeding five hundred 

For false re- 75. TVhoever, without lawful aut,borit:$; issues any 
presentation written order to the Police to assist lli-ilirlelf or any 
of Govern- 

author- other pepson to procure labourers to proceed to any 
place beyond British India, or hlsely represents that 
such labourers are required b y t h e  Government or are 
to be engaged on behalf of Government, shall be 
liable to a fine not exweding five hundred rupees. 

For receiv- 76. The BIaster of any vessel which has not beell 



9.ral~t mitllol~t l~nrriiig Sully complied rsitli (?very par- 
, :  

titular 1-cquired in sect,ions fort:y-niic>, a.ii(1 fr,i*i-,j-t.~iro, 
l ~ e ~ s l ~ a l l  be lidsle to a fine not exceeding two l ~ ~ l ~ d i ~ ~ ~ l  

I rrlgees for every enligralit so talien on 16ard. 
78. I f  the Master of any vessel, after l ~ a v i l - , ~  For kalting 

on bomd after cleared sucli vessel for any place to wllicll enligration 
is lawful under this Act, takes on board any emigrant an,igmnts 
withont siloll emigrailt l la~?ing been duly entered i n  ~ ~ ~ i ? ~ ~ t e " c c l  
tile lists lnentioned in sections fortv-nine and fifty. 

U ' 

and in the  manner in those sections prescribcrl, l ~ c  
s l~a l l  he liable to a fine not exceccling two llunclred - 
rupees for every emigrant so talicn on boarcl. 

79. I f  after having obtained a certificate ill ac- For  fraudo- 
cordailce .ivilll the provisions of sectioil forty, the  lent acts 

mbcrcbg ccr- 
IIaster of auv vessel clearecl for anv i3lace to 1~~1lic11 +;fion+n I,-. 

d I 

emigration is lawful under this Act, fraudulently 
does, or suflers to  be clone, any act or tliiiig whereby 

"*.L"C"LL, 8 

comes i r  
plicablc 
7rnccnl , U""L.. 

such cerlificate becomes inal;131icable to a l e  altcre& 
state of the vessel or other nlatter to which silcll 
certificate relates, he sliall be liablc to  a fine not 
exceeding five tllousancl rupees, 

I and he ]nay also bc sued 011 ally boiicl which he  - .  . - - .  
may. have executed i n  consideration of ally license 
obtained for the vessel as originally described. 

,,-- 
lap- 
to 

80. If tlie Naster  of a vessel sailing from thc  For ~romeed- 
ing to sea port of Calcutta, liccnsecl uader section forty and ,v;t,lo,,t 

sailing ~~7it l l  emigrants on board, nrithout reasoiiable steam. 
cxcusc causes or al1011-s llis vcssel to proceed from 
Garden Reach to sea, or to proceed any part of the  
distance between Garclen lteach ancl sea, without his 
vessel being under tow of a coml3etent steamer, 

or if such vessel has not left Gayden ILeach aacl 
proceecled on her voyage milhi11 tlie time prescribed 
in section fifty-two, 

tlle Master of sucli vessel sllall be liable to a fine 
not exceeciilig one tl~ousa,ncl rupees. 

81. All t l ~ e  powers vested by law in the officers Custorns'offi- 
of Custollls in regard to tlle searchillg ailcl detention :z:.$:td 
of vessels. or otherwise. fov t,he ni*e'i:e13t,ini-1 o f  S~IIIE- ,I,+,;.,  L,. .- ..- I - - -  - - - -  - - ;  -.------ --  - - - - - -  

3 

glillg on board thereof, iliay be exercisecl by such 0%- 
ccrs for ~ h c  l~revention of the illegal e~uharliation of 
emigrants on board vessels baud for any place to 

SJCU'Z,,, .L 

purposes 
this Act, 





.E t j~ iyr~~t io~z .  

'1'0 J:llnxica, British chi:rn a,, 1 
Trini(lat1, S t .  Lucia, Circnada, I I st Viocellt:, st.. Icitts, s t  ~ i ~ , , t ~ ~ ~  Croix, Mart.inirl~~c, G ~ ~ a d e -  
lon11e and i ts  tlepeudcncies, I 
:rnd Frencl~  Guiann 

. . . Ten wccl i~ .  

Fr:o~r Boarntir :- 
rBctwecn t l ~ c  111011tlis of April 

'Yo Jla.u~it ius,  Seychelles I n ~ ~ t i  Se l~ t eml~c r  inc!r~sive, five ""(' { weeks ; :rad beancell t bc  . . ' I 
months of October and Marc  h 
i~~c lns ivc ,  six ~veclis, 

To Jamaic:~, British Guiana,] 

. . . Ten weelis. 

Iii the case of vessels propelled either  holly or in 
part by steam, the Local Government may, by nbtifi- 
cation in the official Gazette, fix, for tlie purposes of 
this Act, the probable length of the voyages aforesaid. 

84. Every notification under section twenty-four NotificaGon 

slmll state tlie probable lengtli of tlie voyages fi.olii le~alizillg 
emigratioi~ to Calcutta, 3laclras ali(1 Bombay, respectively, to every eII, place t o  

place to wliicll emigration is thereby authorized, and give probable 

thereupon sucli perlod shall, for tho purposes of this !::,ite,of 
Act, be talten to  be the probable length of such thi ther .  

trate of the District. 
Every person so authorizecl shall, in all respects for 

the purposes of this Act, be cleemecl to be inclucled in 
the words " the Nlagistrate." 

86. Nothing in this Act or in any rule to be A C ~  ~ n c l  r~~llles 

made by tlie Goverilor General in Conncil under ;;:, ;der 

' THE 



THE F I R S T  S C I l E D  GL1:. 

Xumbcr and year. Title. 

... XLVI  of 1860 To authorize nud rcpulatc the Emigration of Natirc 
Labourers to the French Colonies. 

V I I  of 1862 ... To anlend Act S L Y 1  of 1860 ( to authorize and 
regulate the Emi~~ra t ion  of Nativc Labonrcrs to 
the French Colo~~ees). 

... XI11  of 1864 To consolitlatc n~ld  mnc~icl thc l a ~ r s  relating to  illc 
Einigratioil of Natirc Labourers, 

V I  of 1869 ... To anlcnd l11e lam relating to the Emigration of 
Native I~abourcrs. 

V I  of 1870 ... To enable the Gorrriior Gcncral in Coui~cil to i n -  
crease the fee payable undcr scctio11 t l i i~ ty-o~ic  o r  
the Emigl.ation Act. 

- -- 

T H E  S E C O N D  S C H E D U L E .  

(See sectio?~ 19) .  
Office of the Protector of Emigrants a t  the Port, of 

A B is hereby licensecl under tEe Indian Emigration Act, 1871, 
to  be a. Recruiter for engaging persons to  proceed to,  

for the purpose of labouring for hire. 
This license will hc in force for one year olily from this da.te. 
Dated thc clay of 

(Signed) C . B . ,  
Protector of Emigrants. 

T H E  T H I R D  S C I I E D U L E .  

( See seckio?ze 66, 67 and 68). 
Convention between H e r  A1ajest.y and the Emperor of the 

French relative to the  Emigration of labourers from Inclia to  the  
French Colonies, with a n  additional Article thereto annexed. 

Signecl a t  Pal i s ,  Ju ly  1861. 

[Ratijkations erehanged a t  Palis ,  Ju ly  30th) 1861.1 
I-Iis 3lajesty the Emperor of t hc  French having made linown, 

by  a clcclaration dated this clay (1st J u l y  l8G1), liis resolution to 
p u t  an end to  the recruitment upon thc coast of Africa of negro 
labourers by means of redemption ; and Her  Majesty the Bnecn 
of the United Iiiilgclolll of Great Britain and Irclancl desiring, 

in 





; I n  Frcllcli I'orts thc same C I L I ~ ~  with regard to Indian sol~jccls 
or l4kr 13rit,aililic M:,jesty sllall I.,[: co~ifided to t h e  British Con- 
s l~lar  Agent,, e ' Under the term. '! Consular Agents" are comprised Consnls, 
Vicc-Consuls, and all other C'oininissioncd Conanlnr Off~ccrr;. 

AILTICI,E TI. 

ARTICLE TTII. 
Tlie contracts of scl*vicc, wit11 tlie exception provided hr by 

section 4 of Articlc IS, aid 11y scction R of Article S, slla]l I,c  
. inade in India, and s l~al l  either bind thc emigrant t,o serve a 

person designated by  name, or to serve a person to  11r11ot~~ 1le 

sli:~ll he allotted by the proper authority ou'his arrival iu tile 
Colony. 

ARTICI,E V I I I .  

Tlle contracts sllall, moreover, malre stipulation for :- 
1. The duration of the  e n ~ a g e m e n t ,  at t h e  expiration of 

which the emigrant sliall receive a return-passage to India &t 
the expense of the  French Government, and the  terms on which 
i t  will I)e competent to  liim to abandon or renounct: .his right 
to a free return-passage. 

2. The number of da.ys aud hoars of work. 

3. Tlie wages and rations, as well as the rate of payment 
for extra worlr, aild all the aclvantagcs pronliseil to tlie emi- 
grant. 

4. Grataitoos medical treatmelit for the  emigrant, except 
in cases where, in the opinion of the proper Governmei~t officer, 
his illness shall have ariscn from his own misconduct. 

I n  every contract of engagement there shall be inserted an 
exact copy of' Articles IX ,  X, XX ancl X X I  of' the present 
Convention. 

AILT~CLS IX. 
1. The duration of the  immigrant's engageme~l t  shall not 

be more than five years. I n  case, however, he shall be duly 
proved to have absented himself from work, he shall he bound 
to serve a number of days equal to the time of his absence. . 

2. AL the  expiration of tha t  period, every Indian who shall 
hare  attained tlie age of tcii years a t  thc time of his departure 

from 



f l c l l l ~  Zlitl~~l, b11,tll 1 , ~ .  c ~ r  t i t  let1 l u  a ~e lu~n-~) :~ssag t :  a t  tllc exl,ellsc 
of tllc I"renc1i Governmeat. 

S If hc can slio~v that his coilduct lias becn regular, and 
tlla he has the means of subsistence, he may be allowed to 
reside in the Colony ~~rithoiit ally engagement; but from that 
time he will losc his right to a free return-passage. 

4. If he consents to coiltract a new engagement, hc will be 
itlecl t u  ;L Luunty, a ~ ~ d  will retain his right to a return-passage 

at the expiration of this second engagement. 
Tlle right of the immigrant to a return-passage exteqds to 

llis wife, and to his children who quitted India under the age 
of ten years, as well as to those born ill the Colonies. 

A ~ ~ T , T I C I . J ~  X. 
Tlie i i l~n~igrail t  shall not be bonnd to morlr more than six 

days ill seveli nor more than nine hoars allcl a half a day. 
Thc conditions of task-nrorlr and evcry other birlcl of regula- 

tion for worlr, shall be freely arraugrd ' with the labourer. Tllc 
obligation to provide, on holidays, for the care of ailin~als and 
the necessilies of daily life, shall not be considered as work. 

ARTICLE XI.  
I n  British Ports, the arrai~gemeilts which precede the a g a r -  

ture of the emigrants shall be conformable to those prescribed 
by the reg~~lat ions  for the British Colonies. 

I n  French Ports, the Emigration Agent or his deputies shall, 
on the departure of every emigrant ship, deliver to the British f 

t Cousular Agent a nominal list of the emigrants who are sub- n 
jects of Herm Britannic Majesty, with a description of their 
perw11s, 211~1 shall alsn commonicate to him tho coiltracts of 
which hc may require copies. 

I n  such case, only oiie copy shall be given of all contracts of 
which the provisions are identical. 

AILTLTICLE XII .  
In the ports of embarkation, the emigrants wlio are su1,- 

jects of Her Britanilic Majesty sball be a t  liberty, conforming 1 
to the regulations of Police relative .to such establishments, 
to  leave the depbts, or other place in which they may bc 
lodged, in order to communicate with the British Agents, 

4 who, on their part, may a t  any reasonable hour visit the places 
in n~hich the emigrants, sulxjects ul Her B1.itaiinic Majesty, are + 
collected or lodged. 

A ~ T I C I ~  X I I I .  , 

Emigrants may leave India for the Coloilies to the East of 4 
thc Cape of Good IIopc a t  all lirlles of the yew. I 

i Foi. otjlwr Colouies they msy lenvc only from thc firsf, of 
A u g u s ~  to the fifteenth uf Marcll. This arrangelneut apl)lius 

I 
i 

U I J ~ Y  
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otdj to :ailing vesscls ; vessels using ham-po.cver inay leave nt 
any tinie of the year. 

Every eiiiigrant sailing from Indin for the hnt,illes, between 
the first of March and the fifteenth of September, shall reEeive 
a t  least oiie double blanket over and above the clothing nsunlly 
allowed to him, and may make use of i t  so long as the vessel n 
outside of the Tropics. 

ARTICLE XIV. 
Every emigrant vesscl must carry an  European Surgeon and 

an Interpreter. 
The Captains of emigrant vessels shall be bouild to take 

charge of' any despatch which may hc delivered to thcm 1)y the 
British Agent a t  the port of enibarlratioii for the British Con- 
sular Agent a t  the port of destination, and to cleliver i t  to the 
Coloilial Government immediately after his arrival. 

ARTICLE XV. 
I11 cvcry vessel employed for the conveyance of emigrants, 

subjects of Her Britannic Majesty, the emigrants shall occupy, 
either between cleclrs, or in cabins on the upper dcck firmly 
secured ancl entirely covered in, a space devoted to their exclu- 
sive use. Such cabins and space between decks st~all in every 
part have a height of not less than five feet and a half. 

No compartmeilt shall take more than one adult emigrant 
for cvery cubic space of seventy-two feet in the Presidency of 
Rengal and a t  Chandernagore, ancl for every cubic space of sixty 
feet in other Freilch Ports, and in the Presidencies of Bombay 
aiid Maclras. 

An emigrant above the age of ten years shall count as an 
ndult, and two children from one to ten years of age shall coullt 
as one ndult. 

A place shall be fitted up for a hospital i n  every emigrant 
ship, 

Women and children shall occupy conlpartments of the vessel 
distinct and separate from those of the men. 

ARTI~LE XVI. 
Each shipment of emigrants shall include a proportion of 

women equal to a t  least one-fourth of the number of men. 
After thc expiration of three years, the numerical proportion 
of women shall be raised to one-third; after two gears more, 
i t  shall be raised to one-half; and after a further period of two 
years, the proporti011 shall be the sanie as may be fixed for the 
British Coloaies. 

ARTICLE XT7II. 
\ The British Agents a t  the embarkation shall have, a t  all 
1 reasnnahle times, the right of access to every pnrt of tlie ship k [ \vl~icJi i:; :ll,propriated to the use of eniigraots. 

ARTICI,II: XTI I I .  



ARTICLE XVTIT. 
The Govcr~lors of the I"rcnch esta1jlishments in IIL~!J:L <hall ! 

ma e sucll ad~vinistrative regulations as may be necessary to k ensure the conlplete execution of the preceding stil~ulations. 
1 

ARTICLE XIX. 
On the arrival of an emigrant ship in any FrencIl Colony, 

t l ~ e  Government shall cause to be tmnsmittcd to the I3i.iki.A 
Consular Agent ally despatches which i t  may have recci~etl for 
him, together with- 

1. A nominal list of all labourers disembarked who al'  ALL^^- 
jects of Her  Britannic Majesty. 

2 .  A list of the deaths or births \\~hich mag. hale t ~ l k c r ~  
~)l,zce during the voyage. 

The Colonial Governnlent shall take the necessary rrnlcnsures 
to enable the British Consular Agent to cummtulicatc \v~ttl tltc 
emigrants before their distribution in the Colony. 

A copy of the "List of Distribution" shall be delivered to 
the Consular Agent. 

He  shall be informed of all deaths and births which n ~ y  
occur during the period of engagemen& as well as of all ch,znges 
of employer, and of all depa~tures on a return-passage. 

Every fresh engagement, os act of renunciation of the right 
to a free return-passage, shall be communicated to the Consular 
Agent. 

ARTICLE XX. 
All immigrants, being subjects of Her Britannic Majesty, 

shall, in the same manner as other subjects of the British Crown, 
and conformably to the ordinal;y rules of international law, 
enjoy, in the French Colonies, the right of claiming the 
assistance of the British Coilsular Agents; and no obstacle shnll 
be opposed to the labourer's resorting to the Collsular Agellt 
and cclmmunicatirlg with him; without prejudice, however, to 
the obligations arising out of his engagement. 

ARTICLE XXI. 
I n  the distributiou of labourers no husband shall be separated 

from his wife, nor ally father or mother from their children 
under fifteen years of age. No labourer shall be required to 
change his employer without his own consent, uuless he be 
transferred to the Government, or to the person who has acrluired 
the  prope~ty on which he is employed. 

Immigrants who may become permanently incapable of ~vorl:, 
either by sickuess or by auy other cause beyond the' LC o\', n 
control, shall he sent I~aclr. at  tllc expellse of the 1' ' r e ~ ~ c h  ( i o ~  cra- 
n~cn t ,  whatever time mag still be \\ranting to entitlc tllem tn :I 

ftec rcturn-pa~snge. 

,\ 11 r ~ (  [ , I  Xkil. 
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ARTICLE XXII.  

All op~rat io~is  of immigration may bc carriccl on in tho Fronch 
Coloilies by Freileh or British vessels without c1istinction. , 

British vessels wliieh may engage in those operations shall hc 
bound to coilforln to all the measures of Police, hcalth, and 
equipincnt which may apply to Frellcll \*cssols. 

ARTICLE XXII I .  
The labour regulatio~ls of Mart ini~~uc shall s c r x  as the lrasis 

for all the regulations of the Frencll Colollics illto which Indian 
culigrants, subjects of Her Britar~nic >Iajcsty, may I)e ill tr0- 
clnced. 

Thc French Government engages not to introdacc into t11o.c 
rcqnlations ally modification, thc resnlt of wllich \\roald he t o  
1)lacc the said Jl~tlian s111,jccts in all esccptio~~al l~ositiol~, 01 tll 
impow cnp011 t l~ein conditioas of' 1al)our ~ntrre stringent than 
those ~)rescril)ed I)y the snid regulations. 

ARTICLE XXIT'. 
The present Convention :~pplies to cmiyration t.o tllc Colo11ic.s 

of Rdunion, Martiniquc, Gnadolonpc a i ~ d  its dependcnries, ant1 
Guiana. 

I4 may hereafter he applicd to iniinigration to other Colo~iics 
in which British Consular Agents shall LC est:il>lished. 

AI~TICLE XXV. 
The provisions of the present Convention relat i~c to tllc 

Indian subjects of Her Britannic Najesty shall apply to tllc 
Nativcs of every Indian Stnte which is under the >rotection or 
~olit ical control of Her said Majesty, or of whicl~ the Govern- 
ment shall have acknowleclged the supremacy of the British 
Crown. 

~ ~ E T I C L E  SXVI.  
The present Convention shall begin to take eEect on the first of 

Se~tembei- 1861, and shall continue in full force for three p a l s  
and a half. It shall remain in full force, if notice for its tel.miua- 
tion be not given in the course of the month of September of tllc 
third year, and then notice call be give11 only in the course of 
the month of September of each succeeding year. 

In case of notice being given for its termination, it shall 
cease eighteen moilths aiterwerds. 

Nevertheless the Governor Ge~lcral of British Illdia i11 Cool,- 
cil shall, in coilformity with the Act of tlle 19th of Scptelllber, 
1856, relative to iminigmtioa to British Colonies, the 
power to suspend a t  any time emig~ation t.o ally olle OY more of 
the French Colonies, in the event of his having rcasoll to bc- 
lieve that in any such Colony proper lneasurcs 1la1.c llot 1,ccll 
tnlicn for thc protccti~~a of' the clnigrants i m ~ n ~ d i a t c l ~  ~1,011 

thclr 



tlicir arrival or during tlioir residcncc therein, or for t,llcir safe 
rcturn to Inclia, or to 1)ruvicle a return-passage to 1ntli:t for a.11~ 
srlc11 enligrants n t  or aljout thc time at which ihcg arc cntitlccl 
tan &i1(:11 return-pa,ssa.ge. 

I n  case, homcver, the power t,hus reserved to the Governor 
Gcnord of British I l~dia  should at  any t,irnc 11e excroised, khr: 
Frcncli Government shall lia,ve the right irnme~li~tely to termi- 

i rlatc the whole Convention, if they should thinlr proper to do so. 
I Hut, in  the rverit of the determination of the i~reseut Conven- 
I 
I tion, from whatever cause, the stipulations relative to Indian 

s u l ~ j ~ c t s  of Her Britannic Majesty introdticed into t,he French 
Colonies shall be maintainccl in force in favour of the said Indian 4 sul,jects, until t l i y  shall either have Ijcen sent back to their own 

I country, or have rc~~ounced thcir right to r return-passage to 
India. 

ARTICLE XXTTII. 
Tlle prcsent Conventio~l shall be ratified, ancl the ratifications 

shall be exchanged at  Paris in four weeks, or sooiler if possible. 
I n  witness whereof the res1,ective Plenipotentiaries have signed 

the sarnc, nnd have affixed thereto the seals of their arms. 
Doric a t  Paris, the first clay of July, in tlie year of Our Lord 

oilc thousand eight hunclred and sixty-one. 
(L. s.) COWLEY. 
IT.. s I THOTTV13NRTI. 

His ~ a j l s t y  the Emperor of the French having stated that, 
in couseclnence of the order which he gave long ago that no 
more African emigrants should be introduced illto the Island of 
R6union, that Colony has, since last year, had to obtain labourers 
from India and China; and Her Britannic Majesty having, by 
a Conveution signed on the 25th of July 1860, between Her  
Majesty and His Majesty the Emperor of' the French, authorized 
the Colony of RBuliion to recruit six thousand labourers in Her  
Indian possessions, i t  is agreed that the Coilvention of this date 
shall take effect forthwith, with regard to the said Colony of 
RBunion. 

The lxesent Additional Article shall have the same force and 
validity as if it were inserted, mord for mord, in the Collventioil 
signed this daj-. It shall be ratified, and tlie ratifications shall 
be exchanged a t  the same time as those of the Convention. 

I n  witness whereof the respect,ive Plel~ipotentiaries have signed 
tho Gamc, nlld hnvc ncExcd thorcto the seals of t h e i ~  arms. 

Dolie a t  Paris, thc 1st of July 1861. 
( I  s )  COTTLEY. 
(L. s,) TI-TOUVENEL. 


